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ORDER 

Learned Counsel for the Respondent No.1 verbally seeks time on 

grounds that he was of the view inadvertently that steps were to be 

taken with regard to I.A. No.02 of 2025, consequently he is unprepared 

for arguments today.  He seeks some time, which is not opposed by 

Learned Counsel for the Petitioner and Respondents No.2 to 4. 

Considered. 

The matter stands adjourned to 14-10-2025. 

 

 

 

 

Judge 
31.07.2025 

 

 

 

 

ds/sdl 

 

 

 

 

 

 


